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[Shri M. Vincent]

Tamil Nadu, especially of Kanyakumari,
Tirunelveli, Chithambaranar, Nilgiris,
Coimbatore, Salem, South Arcot, North
Arcot, Tanjore, Dharma-puri, Trichy and
Pudukottai districts, are deprived (f seeing the
Tamil films which are being telecast only on
Sundays.

It is all the more disappointing that the t'me
allotted for telecasting Tamil programmes is
only one hour and 10 minutes, that is between
7.30 p.m. to 8.40 p.m. The people of Tamil
Nadu are not given the opportunity to view the
detailed Tamil news from 8.40 p.m. to 9.00
p.m. Nine low power transmitters located in
various parts of Tamil Nadu and Pondicherry
namely Salem, Coimbatore, Neyveli, Kumba-
konam, Vellore, Trichy, Dharmapuri,
Kanyakumari and Pondicherry cover more
than 2 crores of people. So more than 2 crores
of rjeople are forced to see only Hindi News
which 99 per cent of them are unfortunately
unable tc follow.

Madam. 1 request the Government to
honour the assurance of the Minister made on
29th July, 1988, wherein he promised to
telecast the regional service every day.

I also request the Government to extend the
Madras Doordarshan Regional Service Tamil
Telecast Programmes by 20 more minutes
stretching up to 9 p.m. to view the detailed
Tamil News,

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
RELIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE)

ORDINANCE, 1988—Contd.

Il. RELIGIOUS INSTITUTION
'PREVENTION  OF MINES) BILL,
1988—CONTD.

THE. DEPUTY CHAIRMAN: Now the
discussion on the Resolution and the Motion
for consideration of the Bill was over
yesterday. The mover of the Resolution, Shri
Jaswant Singh will speak. Yes, Mr. Jaswant
Singh.
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SHRI JASWANT SINGH (Rajasthan);
Madam Deputy Chairman, this debate which
has  stretched out to over three days, finally
draws to a close. As the hon. Minister (f State
for Home Affairs has perhaps had to sit through a
similar discussion in the other House, most of that
which need to be said on the subject, has been
sa'd either here or there, and it is not for me
to repeat all that has been said. The debate has
ranged farand * wide, flnme light has been
shed, some darkness also. We had many learns
dissertations, some amounting to PRAVACHAN
on religion. and interoretation of various
kinds about what reUpion is, or is not. I am
drawn to referring to what my learned
colleague, Shrimati  Sarojini  Mahishi said
because 1 was struck by it. Somewhere in this
entire discussion, which wandered off into the
mystical labyrinth of religious interpretation we
fail to make a distinction between religion,
religious  belief and religious place. A'n*!
hence, necessarily, the debate wandered off
from the immediate our-pose of this Ordinance and
the subsequent piece of legislations. It iy customary
on such occasions. Madam, to thank all the
Members who participated m the debate. T am
certainly the beneficiary of the combined wisdom
of all Of them. But it will not be possible for me—
perhaps not also practical —to atttempt to renly to
the  points made bv each and every one of them.
Two key questions nevertheless remain and
because no light was shed on them. T would
request the hon. Minister of State to clarify these
particular aspects.

If this Ordinance and the subsequent piece
of legislation are purely law and order
measures, then the pomt is that existing in the
Indian Penal Code are provisions which
suffice. And therefore, I am still not sure or
convinced as to why this piece of legislation
became necessary. The second point is that if
this Ordinance or the subsequent piece of
legislation
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is of a larger social legislation kind or the first
step towards delinking religion from politics,
as has been averred by a number of speakers
including the hon. Minister of State, then
again, two doubts remain and I would
request the hon. Min’ster of State to clarify
them. The first, Madam, is my belief about
the inadequacy of politics as an instrument of
social reform; 1 know that vou cannot
legislate for separate of religion or -politics.
Perhaps the Minister would shed light on this.
And secondly, however catchy the
phrase of separating religion from politics
nvght he, the precise method of it still
remains unexplained. Thrr-'fore.  these two
fundamental queries and doubts remain.

I started by saving that a number of sneakers
participated and it is not possible for me to
answer each and every one of them. Some
substantial rioints, however. that were made
either bv the hon. Minister of State fiy Home or
bv some of the other sneakers. I would li>e to
briefly cover. Mv charmin? colleague, Mrs.
Jayanthi Natarajan, who has an acute intellect
aid proven legal ability, for some unknown
reasons, started by categorising this
Ordinance or the subsequent legislation as vet
another piece of evidence of discrimination
agamst women. | was unable to follow this and
I would like to share with her...

SHRIMATI JAYANTHI NATARAJAN
(Tsmfl Nadu)- Madam, may I clarify? T did
not categorise this Ordinance. 'Rut I sn'd that
this Ordinance was a sten towards removing
the discrimination that almost all religions
practise against women. I said it was a step
towards removing the discrimination nnd
therefore. T welcomed the Ordinance. I am
sorry it was- not clear.

SHRI JASWANT SINGH. This must be on
account of the insufficiency of my
understanding. I cannot charge her with
putting across the point inadequately.
Nevertheless I would
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I like to share a thought with her that I

excessive and aggressive feminism perhaps
tends to become in itself a self-defeating
prejudice. Within  the ambit (f this OrJinance

or this piece of legislation, she quite rightly
and with merit, recognising the limitations of
secular activism,  nevertheless pleaded for
this Ordinance and categorised this Ordinance
and the subsequent legislation as the first
step towards the separation of rel'gion from
politics. Because of the fundamental difficulties
that I have explained earlier, I am still
unclear as to how this is the first step because I
continue to hold that this particular piece of
legislation isa  dishonest p'ece  of legislation.
She also referred to the Constituent Assembly,
what the Constitution says on the question of
secularism, etc. But to this I will come when I
come to what the honourable Mimster of ~ State
also referred to. Madam, she referred to the fact
that whereas it is true that Gandhi;ji has said
what I had quoted but asked how many follow
Gandhiji. Which is a moot point and
perhaps well made. Slhe does not, however,
follow that up by saying that "all right-
thinking peoDle" are to support this Ordinance,
thereby by implication suggesting that mv
disagreement is, in some fashion, a perverse and
wrong one.  Though perverse I might be and
wrong as frequently as I~ am in the reMgtoOg
sense, her categorisation of disagree ment
ment of those who have moved motions of
disapproval, of this nart'cular Ordinance. her
categorisation of  our motion of disapproval
as not belonging to that 'right-thinks' class, is in
itself an irreligious categorisation.

Madam, the honourable Minister of State
made essentially seven points He was rood
enough to admit that ow'tiu to the m'suse of
theco religious places in the State of Puniab. the
criminal justice system in PunlaD stands
paralysed. T commend him for his candour
because he has on aa earTer occasion, also stated
th's in a different context. But the question
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that nevertheless remains is this: If the
apparatus of law enforcement, and the
corresponding political will remains the same,
then how is mobility igoing to be reimparted to
the criminal justice system. Merely by an
additional piece of legislation? He also pointed
out that there are a large number of religious
places and he gave the instance of his own
State where, he said, no political activity takes
place, which really begs the question. I say this
because if no political ctivi. ty takes place in a
large number of religious places and if the
Indian Penal Code is sufficient to cope with
whatever irreligious thing or illegality takes
place in a certain place of religion, then surely
we don't need °f additional Ordinance or law.
He referred to the fact—that is the effect of the
points that he made—that this is an important
Ordinance and he also, by some curious
coincidence said that all '"right-thinking"
individuals are to support this, and categorising
this as an important Ordinance, he said that the
Government has the right to make Ordinances.
Not for a moment did I question this
Constitutional right of the Government or,
indeed, the many numbers. But. I did dwell
upon the fact that during the 45 days of the
inter-session period, seven Ordinances were
issued, averaging roughly one a week. I am not
referring to the Constitutional right of the
Government to promulgate an Ordinance or,
indeed, the profligacy of the numbers of them.
I am merely questioning the timing of it and
the need for it. The descent into hell into which
the Punjab, today is not of yesterday's making,
or of. Mav. 1988. And if. as T said, the story of
Punjab since 1980 can be broadly broken into
two chapters, from Bhindranwale to Bluestar
and from Bluestar to Black Thunder, then
surely at any of these stages, when going
through those chapters, the need for such a
piece of legislation must have struck the
Government. And the Government, instead

of promulgating an Ordinance, could

- have come to the Parliament, referr-
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ed the Bill to a Joint Parliamentary
Committee, and because this is such an
important piece of legislation, brought to bear
on the very framing of it much greater
consultation and much greater inter-change
and exchange of ideas. That is the difficulty I

pointed out.

He, then, made some points with which I
have serious differences. He expanded on
his understanding  of what secularism is.
He was good enough to suggest that I was
denigrating secularism. He is free to hold
his view. But perhaps he got carried away
in categorising my dissent as denigration. He
pointed out that the Church and the State
must, and shall, remain apart. I am struck by
the ironic ill-logic of it. The Church and
State in India have never been locked in battle
as they have in the West. The very
phraseology of Church and State is Occidental
phraseology. And the separation of
Church and State does not apply to India,
because the political component of the
Indian State finds its sustenance, finds its
inspiration, in Dhar-ma. I continue to hold
that view that Dharma 1is distinct and
apart from religion. I will continue to
have differences of opinion with the
Government. I am indeed struck by a very
tragic sense of irony. Madam, this magnificent
Chair on which you sit has above it, as the
symbol  of our State, Asoka lions. In fact,
if there ever was in Indian history a
combination of the temporal and ecclesiastical,
it was during Asoka's time when Buddhism
became State religion, when a religion was
propounded by a king. Never in the
history of India has any emperor attempted to
propound  a religion. I am struck by the
irony of it that we ought to have chosen a
symbol of the State in three Ashoka lions -
which Ashoka was perhaps the only king to
have propounded a religion, even if that
religion is as civilized, as humane
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and as compassionate as the Buddhists
thought. Now, all this is because of a total
inadequacy of understanding of the
application of 'secular'. In expanding it, I must
share with you, even at the cost of taking a
minute, Madam, yet another quotation from
Gandhi, because we treat his Saying with
some reverence, and justifiably. He says in
1946 in a talk with a Christian missionary:

"If I were a dictator, religion and State
would be separate. I swear by my religion.
I will die for it. But it is my personal affair.
The State has nothing to do with it. The
State would look after your secular
welfare, health, communications, foreign
relations, currency, and so on but not your
or my religion. That is everybody's per-
sonal concern."

I do not denigrate secularism. I did indeed,
while participating in the main discussion,
quite candidly admit that possibly I would be
called a non-practising Hindu. Yet I have a
very deep and a very fundamental belief in the
strength of my country, which strength lies in
the faith of this nation, no matter what the
colour of that faith is. The hon. Minister of
State referred to religious institutions and he
said that the difficulty is in combining
political activities with those religious
institutions. I am in agreement with him. But
where I disagree is when a separation is at-
tempted to be made and when he indulges in a
catchy phrase "We will separate religion from
politics" whicn makes very good headlines.
Could you explain to me how you are going to
do it in a country like India where the very
cellular structure of the nation is wound with
faith? Then only will I be convinced that this
piece of legislation is not going to be self-
defeating and indeed is not going to throw up
more problems than it will solve.

Finally, Madam, the hon. Minister of State
also quoted from a B.J.P. resolution on the
subject that some
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newspaper editorial had published. He
pointed out that the B.J.P. resolution on the
subject welcoming this piece of legislation
was a sufficient answer to what I had said, w'
ile disapproving the Ordinal .ce. While
participating in that discussion, 1 had said that
it is quite clear that I do belong to the
Parliament in my capacity as a Member of the
B.J.P. But I do, on numerous earlier occasions
and even now, while participating in
discussions which move me profoundly,
speak as an individual Member of Parliament,
continuing to owe allegiance to my party and
simultaneously continuing the right to
disagree with my party. When I disagree, [
shall stand up an,} say so, which is much
mor, than my colleagues on the Treasury
Benches or indeed the Minister of State can
do. Therefore, if the Minister of State throws
a newspaper editorial in my face and says that
that newspaper editorial which supported the
resolution is answer enough to my Motion of
disapproval, then it might be a feeble attempt
at scoring a debating point, but it is not an
answer to a substantial point.

Madam, I started by saying that this debate
has ranged far and wide. Many speakers have
participated. The House has grown weary of
it and so I am too. I am concluding. - You
have been most patient. Others have also been
most patient. I conclude by saying that I
remain unconvinced, despite this three-day
long discussion. It is no one's point that the
places of religious worship should be
permitted to turn into repositories of the
lawless or lawlessness. But even a laudable
end will remain unattainable through
inadequate means.

In conclusion, Madam, I will share with
the House just one very inspiring quotation
and this is from Auro-bindo Ghosh. Writing
in Bande Ma-taram in 1908, he says: —

"It has been said that democracy is
based on the rights of man; it has been
replied that it should rather
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[Shri Jaswant Singh]

take its stand on the duties of man; but both
rights and duties are European ideas.
Dharma is the Indian conception in which
rights and duties lose the artificial
antagonism created by a view of the world
which makes selfishness the root of action,
and regain their deep and eternal unity.
Dharma is the basis of democracy which
Asia must recognise, for in this Dharma
lies the distinction between the soul of Asia
and the soul of Europe. Through Dharma
alone the Asiatic evolution fulfils itself.
This is her secret.”

Thank you, Madam.

SHRIMATI JAYANTHI NATARAJAN:
Madam, just I am on a point of clarification on
what the hon. Member has said in reference to
what I had spoken. He referred to what I had
spoken, and the hon. Member has said that
aggressive feminism could be self-defeating. 1
just want to clarify, Madam, that I agree, ag-
gressive anything could be self-defeating. But
the question I want to ask by way of
clarification from the hon. Member is this: In
the name of aggressive feminism or women's
rights, if religions discriminate against the
social rights of a woman to be an equal citizen,
the social rights of a woman in the matter of
inheritance, in the matter of marriage, in the
matter of property, does he believe that in the
name of religion, a woman should be treated as
a second class citizen over and above the
Constitutional right of equality that is
guaranteed to a woman? Does he believe that if
the religion dictates that a widow should be
burnt on the funeral pyre of 'sati', in that case
also, the religion takes precedence and the
Dharma takes precedence over the rights of a
woman? If the social lights and the economic
rights of a woman are given a second place, i
they are given in most religions, do those
religions, does that religious belief and tenet
take the place of the '
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Constitutional guarantee of equality that is given
to me in the Indian Constitution? If this asking for
social and economic justice and the right to be
treated equally as a citizen of this country and not
as a second class citizen as a woman, if this is
aggressive feminism, then I am all for it and we
should have more of it. I would like him to
answer this.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Yes, Durga has spoken;

SHRI JASWANT SINGH: I entirely share my
charming friend's concern for the rights of
women. But the point that I made was that in this
particular discussion, perhaps, they did not arise.
However, if she found that they arose, in answer
to the questions that she asked me, surely, in this,
I would be in the category of right-thinking
people by saying 'no' to all the questions that she
put. I do not believe, and I still hold, Madam, that
this question did not arise from this discussion.
And, therefore, aggressive feminism becomes a
self-defeating prejudice.

SHRI VISHWA BANDHU GUPTA (Delhi);
The question is: Are you saying it or are you
practising it? The hon. 1?dy Member I think, put a

question whether it is being practised or not.
*

THE DEPUTY CHAIRMAN: Mr.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBARAM):
Madam, I feel quite inadequate to...

SHRI SUBRAMANIAN SYAMY: With a
found of aggressive feminism, ]  you ar, feeling
inadequate?



309 Religious Institutions [ 19 AUG.
SHRI P. CHIDAMBARAM.... answer
a debate which has ended with a
dissertation or an exposition of
metaphysics by hon. Member, Mr.
Jaswant Singh. But I am clear on the
fundamental points which emerged from
this debate and to which we stand
committed even in the face of an
onslaught by Mr. Jaswant Singh.

Madam, I am afraid, I have to answer
once again: why an Ordinance? Since
Ist of January, 1985, this House; I believe
by the last count, has passed 277 Bills.
Yet, we have been criticised for
making a small number of ordinances. A
small number of ordinances  measured
against a  large number of Bills is a
testimony  to  this  Government's
commitment to the good and sound
practice of making legislation only
through Parliament. A small number of
Ordinances when Parliament is not in
session is testimony of this Government's
commitment to take necessary corrective
and urgent steps and not to stand para-
lysed merely because Parliament is
not in session at that point of time.
Everyone knows the circumstances
under which this Ordinance was pro-
mulgated. It was promulgated im-
mediately  after  Operation  Black
Thunder and in order to meet a very grave
and emergent situation where, had we not
taken decisive legislative action, there
was a good chance that the Golden
Temple would perhaps have gone back
once  again to the control of terrorists
and those who aided and abetted
terrorists. Obviously a Bill of this
nature, an Ordinance of this nature could
not have been discussed and drafted
overnight. For the last year or so we have
engaged ourselves in deliberation  and
discussion of how to separate reli-
gion and pontics. This was a com-
mitment made by the Prime Minister in
Parliament and outside, a commitment
which I believe has been welcomed by
the people of this country. We have
looked at this problem at various levels.
This Ordinance deals with one aspect of
the problem. This deals with one evil
which is perceived. And thatis why I
said then,
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and I say now, we will come forward with
at least one more measure to separate
politics from religion. When this
discussion was going on and when we had
formulated our ideas on the subject, when
we found that there was an urgent need to
promulgate an Ordinance immediately
after Black Thunder, we did not hesitate
to do so. In fact I reject the argument that
the legislative duty of an elected
Government stands suspended when
Parliament is not in session. I believe that
a Government which has to act according
to law, and I think it is a principle laid
down as early as 1934, every executive
action must have the support of law, a
Government which is committed to take
executive action only with the support of
Jaw is obliged to make the law If
Parliament is in session, it will come
forward with a Bill. If Parliament is not in
session, it will make an Ordinance and I
do not, accept the criticism that this
Government has made a large number of
Ordinances. . The facts and figures belie
the criticism. We have made a small num-
ber of Ordinances as against a large
number of Bills which were introduced in
Parliament and made into a law,

Madamf*when we talk about se-
parating religion and politics, what does
this Bill do? The larger, more complex,
intractable problem is separating religion
from political activity, is to cleanse our
political  system  from  religious
influences, is to try. to deal with the
complex problem of parties which are
based on one religion or based on one
language, or based on one caste or based
on one community. That is the larger pro-
blem. If we go into that problem at this
stage, while dealing with this Bill, I am
afraid, the controversy will become very
wide and we will not be able to focus
attention on this Bill. We have parties
today whose entire membership is built
upon people who practise one religion.
Some parties have even the name of a
religion attached to them. How do we
deal
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[Shri P. Chidambaram] with that
problem? That is the more complex
problem. I have no ready answers °n
that. We are still deliberating. What we
are doing today is the other end of the
problem, remove politics from our
religious institutions. This I think can be
dealt with comprehensively and far more
easily than removing religion from our
political activities.

SHRI JASWANT SINGH: With that I
agree.

SHRI P. CHIDAMBARAM: What this
Bill does is, it removes politics from our
religious institutions. Therefore, I said
that the scope of this Bill is limited. It is
intended to deal with an evil which has
been perceived by everybody and which
hit the conscience of the nation after
what wa, revealed through Operation
Black Thunder, and I believe there was a
public outcry and a public demand that
we shall not allow any religious
institution to be put to such kind of
misuse.

Madam, I had heard so much about the
Golden Temple. I wish I had visited it...

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): You never
visited it?

SHRI P. CHIDAMBARAM: Kindly
listen to me; let me complete the
sentence.

I wish I had visited it in more peaceful
and more happy times. Unfortunately,
my first visit to the Golden temple was
shortly after midnight after the last
terrorist was eliminated, and we had to
go in to open up the Harminder Sahib
which had been defiled. It was such a
rude shock and a traumatic experience to
see the kind of defilement that had taken
place inside the sanctum sanctorum. It
was a terrible task to perform opening
the doors and taking in the people and
ensuring that the indescribable filth there
was removed
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in a matter of 24 hours so that people
could go in and maryada could be
restored and normalcy could be restored.
I do not think any section of the Indian
people, regardless of the religion they
practise or the faith to which they owe
allegiance, should be put to such a
traumatic experience. Once and for all,
the Parliament of this country must
declare that we shall not allow any
religious institution to be put to such
defilement and to such illegal activities.
And that is the purpose of this Bill.

This Bill is an affirmation of our deep
respect for religious institutions, our
reverence for religious institutions, our
concern that nobody's temple or mosque
or church or gurud-wara should be
denied, our concern for the sentiments
and our concern for the love and
affection which people bestow upon their
religious institutions. That is why this
Bill has been brought.

A question was asked whether the
existing laws are not sufficient. Yes,
there are existing laws. But show me any
law which contains provisions of this
nature. You referred to section 153A and
153B of the Indian Penal Code. But they
are limited provisions that deal only with
one kind of misuse of religious
institutions, namely, promoting
disharmony and disaffection among
various sections of the community. But
this Bill goes much farther, and when we
make a Bill of this nature, normal legisla-
tive practice is to bring together in one
pace all the legal provisions, some old
some new, so that the enforcer of the law
knows that he can deal with the evil
through one piece of legislation. It is far
more neat; it is far more logical; it is far
more sensible to consolidate all laws.
Consolidating laws is a well-known
method of legislating. So, even if sections
153A and 153B touch upon one or two
aspects of the evil, even if some other
laws touch upon some aspects, %
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think it is good and correct to bring within the
covers of one piece of legislation all possible
grounds of misuse of religious institutions,
and deal with them comprehensively. I, there-
fore, do not see any inconsistency between
section 153A and section 153B of the Indian
Penal Code and the provisions of this law.

Madam, I intervened briefly to refute the
charge made by Mr. Aladi Aruna. I shall do
so again. I do not think a greater disservice
can be dorjA by characterising this Bill as
diluted against the Sikhs or gurud-waras
alone. I think the argument has to be stated to
be rejected. It is a very petty mind which can
look upon a law of this nature in this manner.
We know that there are several individuals
who continue to misuse religious institutions.
belonging to other faiths. I do not wish to
name them.

SHRI SUBRAMANIAN SWAMY: Why
not?

SHRI P. CHIDAMBARAM: Because my
effort is to try to deal with this problem in as
even-handed a manner as possible and to try
to create conditions where public opinion will
assert itself, particularly, the public opinion
belonging to that community will assert itself,
and remove such elements from positions of
authority which they occupy in those
religious institutions.

It is not my intention to sharpen the
controversy. It is my desire that the people
will become alive to the dangers of this trend.
Here, in Delhi, we have had examples of fiery
speeches made from religious fora. In my
home State of Tamil Nadu, we have at least
one person who describes himself as the Head
of a Math, who uses that seat for over
political activity. Only the other day, in a
temple in a village in Punjab, very
provocative speeches were made abusing
another faith.

Now, this is neither good religion aior
good politics. It is the corrup-
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tion of politics by self-styled religious heads.
It is also the corruption of religion by people
who nurture and nurse secret political ambi-
flifons. The people of this country must draw
a line between political leaders practising
politics and engaged in democratic political
activity on the one hand and religious leaders,
seers, saints, savants and gurus who practice
religion and preach the virtues of religion. I
do not think that the combination of religion
and poll-tics will advance either democratic
politics or good religious practice in this
country.

Madam, Mr. Jaswant Singh with his
erudition and deep knowledge of religion and
Dharma did make a valiant plea for what he
perceives as Dharam or Dharma which
governs this nation and how this Bill is op-
posed to the Dharam or Dharma which rules
this nation. I am no scholar. I am not a
student of philosophy or religious literature. I
can only quote from Dr. S. Radhakrishnan
when he speaks about religion and says
thus—I quote;

"The need for re*g'on, for a system of
thought, for devotion to a cause which will
give our fragile and fugitive existence
significance and value does not require
much Caborate argufent. It is an intrinsic
element of human nature. The question is,
what kind of religion?

we cannot be called upon to accept
incredible dogmas or exc'usive revelations.
It is again an age of humanism. ReVgiong
which are in-sentives to human ills and
social crimes do not appeal to the modern
man."

"Religions which make for decision,
discord and disintegration and do not foster
unity, understanding and coherence P'av
into the hands of the opponents of
erligion".
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To me this is a sufficient definition or
description of a religion. I cannot accept
anything which is described as religion which
fosters disunity or misunderstanding, or
creates disaffection among people. And the
kind of activity that this Bill seeks to ban is
precisely that kind of activity which fosters
disaffection and disharmony among people.
That is not religion and what is riot religion
has certainly no place in a religious
institution.

"On 'dharma. Dr. Radhakrishnan says—and
I quote: 'The term 'dharma' is one of
omcplex significance. It stands for all those
ideals and purposse, influences and
institutions that shape the character of man
both as an individual and as a member of
society. It is the law of right living, the
observance of which secures the double
object of happiness on earth and salvation.
It is ethics and religion com bined. The life
of a Hindu is regulated in a very detailed
manner by the laws of 'dharma’. His fasts
and feasts, his, social and family ties, his
personal habits and tastes are all
conditioned by it."

Madam, this I accept. But I cannot accept
that the ethical rules, 'dharma’, should also
determine politics in a plural society. That is
not acceptable. Politics is a secular activity, is
a secular pursuit and particulai-ly in a plural
society like India, which has many great
faiths, which has given birth to many great
faiths and which is the home of many other
{treat faiths, it is unacceptable that the
'dharma’ or * code of ethics or a <ode of
conduct of one religion can determine the~
course or direction of politics. I realise that
that is more (ir less the foundation on which
the Bharatiya Janata Party is built. But
unfortunately, we do not share that view; we
reject that view. But let us not get into a
political controversy on which view is correct.
We hold our view to be correct. We hold that
the politics of this country, polity of this
country cannot be determined or directed by
the code or 'dharma’ of
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any one religion. We are a secular society and
are trying to build a modern State. A modern,
secular nation must draw its political inspira-
tion from the realities which we see around
us. The plurality in society, the poverty, the
class distinctions, the conflicts in society —
these are the sources from which we must
draw the principles of our politics. We cannot
draw our political principles from this religion
or that religion.

Madam, there was again a rather interesting
controversy about whether you can separate
religion and politics and whether it is not con-
trary to the fundamental principles of
Sikhism, the Sikh faith. Madam, I wish to
read an interesting passage from the same
book by Dr. Radhakrishnan which deals with
Guru Na-nak and I thought I might share this
with the House.

"When Ajita Randhava asked Guru
Nanak about ahimsa, Nanak replied:

(1) Do not wish evil for anyone.
This is ahimsa of thought.

(2) Do not speak harshly of
anyone. This is ahimsa of speech.

(3) Donot obstruct anyone's
work. This is ahinv.a of action.

(4) If a man speaks ill of you.
forgive him.

(5) practise physical mental and
spiritual endurance.

(6) Help the suffering even at the cost
of your life.'*

Madam, those who swear by the sword and
those who take the sword or the gun in, what
they believe, defence of their religion, I
belive, are not true Sikhs nor are they true
followers of Guru Nanak. We all know that
Nanak strove to bring Hindus and Muslims
together, and Dr. Radhakrishnan quotes a
popular verse describing Guru Nanak:
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I think, it is a wrong argument to say
that in the Sikh religion you cannot
separate religion and politics. There is a
very learned article by Dr. Gopal Singh
on "Miri" and Piri. I sincerely hope that
Gen. Aurora would read it sometime.

SARDAR JAGIJIT SINGH AURORA
(Punjab): I have read it.

SHRI P. CHIDAMBARAM: I wish he
had made a reference to this article in his
speech. Since he claimed yesterday that
he is the only per-sion who can put that
point of view and that, therefore, he
asserted Ins right...

SARDAR JAGIJIT SINGH AURORA:
In the House.

SHRI P. CHIDAMBARAM: ... to be
treated more equally than others in the
matter of allocation of time on this
subject, which I do not grudge him, I
think, it is only right that I read portions
of this article to the House so that the
other point of view is know

Madam, Dr. Gopal Singh says:

"Much confusion has been created
in Sikh affairs lately by mis-
interpretation of the Sikh ethos, as it
evolved after the sixth Guru,
Hargobind, decided to wear two
swords, one signifying "Miri" (secular
power) and the other "Piri" (spiritual
power). The unwary interpret it as the
Guru's desire to combine religion with
politics; If we look into Sikh history,
scriptures and tradition carefully, this
interpretation cannot hold."

Madam, how did this incident take
place? Dr. Gopal Singh says:

"In the first place,... it was a chance
occurence. Contrary to the earlier
practice, when each succeeding Guru
was offered a topi' (cap) and 'seli'
(rosary) by his predecessor, while a
devout sikh anointed his forehead with
a saffron mark (tikka), Guru Har-
gobind ordained, after the martyrdom
ot his Guru-father Arjun

Dev, that he would like to deck
himself with a sword. It so happened
that Baba Buddha put the sword on the
wrong (i.e. the right) side of the Guru's
body. Seeing this, the Guru saidi—
"Don't remove it from here. Let
me'wear another one the right (i.e. the
left) side, one denoting "Miri" and the
other "Piri";

Dr. Gopal Singh says:

...in his entire lifetime, the Guru
himself never staked a claim for
statehood."

He also says:

"If politics and religion are one for
the Sikhs, why did the Akali Dal, first
in 1948 and then again in 1956, after a
compromise with the Congress-an
avowedly secular Party convert the
Dal into a purely "socio-cultufal”
body, having nothing to do with
politics? Is it that they can play with
the doctrines they consider sacred and
inviolable the-, way political necessity
dictates?"

H. further says:

"No Gum ever stayed at the Akal
Takht, nor made it a battleground. No
Sikh hero throughout history did so,
nor even the neo-Akalis before 1983-
84. In fact, neither the 7th, 8th, 9th and
the Tenth Master, nor Banda Bahadur,
ever visited the Akal Takht or the Gol-
den Temple. After the death of Bhai
Mani Singh (1738), it is the Udclsis
(Hindu in form, Sikh in belief) who
became the Custodians of the Akal
Takht as well as the Hari Mandir. The
Nihang controlled tess shrines, during
the period of Raniit Sin?h and the
British nominated, from 1850 to 1920,
its

own custodians.. It was the misuse of the

Takht Htirine the Pritish period in
issuing Hukamnamas against Sikh
patriots, and in honouring tyrants like
General Dyer, that tho Akali
movement was start-ted in the nineteen
twenties of thi» century."
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[Shri P. Chidambaram] 1.00 p.Mm.
Dr Gopal Singh says and I quote;

*'To build the Akal Takht as a separate
seat of secular power only means that the
Guru intended to separate religion and
politics and not mix the two. But he also
thereby emphasised that henceforth the
Sikhs would not shirk even the use of arms
to fight tyramy and to participate in and not
to withdraw from socio-political life."

SARDAR JAGIIT SINGH
AURORA; A true Sikh always lives by this.
What has happened in . the Golden Temple or
elsewhere, I am not excusing it, but that part
is the one that must always remain.

SHRI P. CHIDAMBARAM; Therefore, it
is perhaps debatable what Miri and Piri
signify, but again in a modern secular State if
the people of this country resolve in order to
promote secular values and to build a modern
State, the religion and politics shall be
separate 1 think even if there is an ancient
belief that politics and religion cannot be
separated among a section of the people, those
beliefs will have to give way in order to build
a modern secular State.

SARDAR JAGIIT SINGH
AURORA: Sikhism is very modern. I am
sorry to say by reading one particular article
by Dr. Gopal Singh, it does not really signify
the basic thought of Sikhism. In its practice it
is far more secular than any other religion. In
fact, all religions are good. I am not trying to
denigrate or say anything about others but
please do remember your aim is to see that
politics doe?; not come under the influence of
religion. The basic tenets of the Sikh religion
arp very wide and they really do not preach
hatred against anyone.

SHR" P. CHIDAMBARAM: T hive *no
doubt in my mind that Sikhism is very
modern. My only regret is that there are
obscurantists who still try to cling to ancient
and nerhapg .discarded dogmas  and
discarded be-
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liefs. Unfortunately we hear the voice of
obscurantism even in this House. But the
masses the people I think, will reject that kind
of obscurantism and reject that kind of an
argument.

Now, let me come to the provisions of the
Bill.

A question was asked whether "manager",
includes trustees. I believe it does. The definition of
manager in Section 2(c) in relation to religious
institutions means every person, including any
religious functionary by whatever name he is cal-
led, but for the time, being either alone or in
association with other persons administers,
manages or otherwise controls the affairs of that
institution. If the control of the religions institution
is vested in trustees, then the trustees also would ¢
come under the definition of "manager".

In Section 7, we have provided punishment
for not only the manager, but every person
connected with such contravention. The
person may be an employee or he may be an
outsider, but if he aids, abets and participates
in the commission of the offence, he is also
punishable.

Section 8 does not require any explanation.
The power is vested in the court to hold
whether an offence has been committed. And
if there is a conviction, it shall be accom-
panied by d'squalification for appointment in
any religious institution for a period of six
years. Pending trial by court, the court a so
has the authority to Dass an order of
restraining the manager or any other employee
from holding his office pending trial int, the
offence.

The Bill is a s'mple straightforward Bill. It
has only fen clauses. I believe with the
passing of thU Bill it will be possible tn curb
and control any misuse of religious
institutions.

I do not wish t, take more time of the
House.

SARDAR JAGIT SINGH
AURORA; May [ please make a sub-
missionV
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SHRI P. CHIDAMBARAM: May I
complete in a minute? I do not wish to
take more time of the House. I am
grateful to the hon. Members for
participating in this debate and for the
valuable views they have expressed. I
once again appeal to all hon. Members,
particularly ilsose wfcoJiave some
objections, to withdraw their objections
and to joia us in passing this Bill
unanimously. Thank you.

SARDAR JAGIJIT .SINGH
AURORA: T had raised an issue and that
has not been really answered. Under the
prevailing conditions in Punjab,  the
Goverment has totally
failed to control the militants. If
somebody comes in and says something
objectionable and goes away, who is
going to be held responsible?

This is a practical problem. If you are
going to punish people when they have
no ability to resist violence, whether it is
from the State or from

the militants, what happens?

SHRI P. CHIDAMBARAM; Madam,
clause 9 of the Bill says, I quote:

"Every manager or other employee
of a religious institution shall be bound
to give information to t&e officer
incharge of the police station within
whose local jurisdiction the religious
institution . is situated of any
contravention or any impending
contravention of the provisions of this
Act and any failure to do so shall be
punishable under section 176 of the 5
Indian Penal Code."

Notwithstanding the Manager's effort, if
there is an attempt on the part of anyone
to contravene the provisions of this Bill,
say, for example, by bringing in any
arms  or by making unlawful
construction or making any political
speech, the Manager is bound t, inform
the police and the police wil[ certainly
come to the aid of the Manager and will
try to prevent the contravention or will
certainly apprehend those who are trying
to contravene the law. It is only if the
Manager overtly or covertly supports

9&8RS—I11.
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the contravention of the law, will he be
punishable. A Manager who cooperates
with the police, who cooperates with the
State is enforcing this law is certainly not
punishable.

o g Tam gaviw (T9F)
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F1 fox faar & qrer @z 21 war w0l
#, 07 gm wE 9T, 3 gE g4 FE
fa arar ggerd w7 W gz, WA 3
W 9T g3 W q At T §ITE G
qgal 31, 7132 A1 97 GEAT A | wvA
O AFAT | AT A IAITHRT A G55
NEAA @i 1% ArgE T wa fwow
A avh A9 & qgar fifwo o ow
WOT T g, UF G %1 2040 | 298 98
faziaadt Zar 5 ad =iz oadAfs
THREEN FT | BT 3FLET FIAT ATOF
g A@arT W E1AFKAT 4 | Fegia Al
TATIT qAT Tl | INH F1E H 9¢IE
A W% eIF F AAT AgAT § AR
7z § f zia ol 34%F 1@ ANATT
&1 AAFE AT 94T ) IHE AT _AF
NE, WEE AT, A9 WTIAT qEA] A
&3] A9 T AET 9EAT, UF @ AAA7
@) 9z wogne g v osEE an
AAAIT OF F{ITT KIHT OF G 0
qgAt gafen  faa  aq & wEe o
g7 faares &1 maw adi &
aFal, TEGa g | ;T ATFIHT T,
AT TEET  AWEE W OFA IA
15 %1 fo% a8 2 fas g8 uv
g 1o 1 % 2 fv o & wataw 2
o7 g9 @ ggiew 1 IHE vE TfE
2 “gifee o wg" w9 Fraa aqE
gz 7 FMfae | "FifEc g9 99 g2
480 | AZ  A(TA & AT 9T | TEE
waera 92 2 fv fam ad & s ad aa
gq F FAT AAIA F ) w1E FEE
A4 IAA AZ B AFAT T 1 T A
A T AL T AZT WAL FIZTATE
fem1 &1+ w1 @& 2 1 fgar @
FI7ET7 T 9 F74 & f70 772 )
zafar az wuadgz T {F  foa
wEH| 7 I AFATT GEAT THIET EHI
g% e feargs ezt 2 37 waw
FEl 21 THA, AT TAT £ |



323 Special

SHRI ABDUL SAMAD SIDDIQUI
(Karnataka): Madam, the Hon. Minister
has not clarified about clause 3 (e) nor
has he clarified about my doubts
expressed with regard to mis use of the
Bill.

SHRI P. CHIDAMBARAM; Madam,
clause 3 (e) says:

"for erecting or putting up of any
construction or fortification, including
basements, bunkers, towers or walls
withoufTa valid licence or permission
under any law for the time being in
force;"

I realise what you have in mind. There
are minarets, ther, are miliars, there are
towers in some religious institutions but
for putting up those minarets or towers,
you have to take a licence or permission
under any law. Because, as far as [ know,
for any construction, you have to talfe a
licence either from the municipality or
from the pancMyat, what is called a
building licence.

SHRI SHAMIM AHMED SIDDIQI
(Delhi); That exists there -in every State.

SHRI P. CHIDAMBARAM: I am
answering that. That law exists today and
you have to take a valid licence. Now, if
you do not take a valid licence and yet
put up a construction, you are punishable
today unde, the municipal law, yo'u are
punishable under the Panchayat Act
which usually is a fine. That applies to all
buildings, religious or non-re-ligious.
They also demolish the buildings and fine
you. If you put up such constructions,,
fortifications In a religious instlt'..Mon,
without such a permission," while you
may be liable under the mulncipal law or
the Panchayat law, the manager will be
liable under this law also in a penal sense.
So, I do not think there is any conflict. As
I said, a consolidating law will have some
provisions of existing laws and will have
some new provisions so that everything is
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brought under omne cover. As Jar as
misuse is concerned, Madam, certainly, I
can speak for the Government oi India.
We do not wish that this law be misused.
In fact, this law should be used after great
deliberation and great care and I am quite
sure that the State Governments con-
cerned will implement the law, will do so
with care... (Interruption)..,
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DR. (SHRIMATI) NAJMA HEPTULLA
(Maharashtra): Madam, I want to have one
clarification.

THE DEPUTY CHAIRMAN; Now, it will
go on like this.

DR. (SHRIMATI) NAJMA HEPTULLA:
Madam, only one clarification, with your
permission. I wanted to speak on the Bill but
there were to, many speakers arid I could not
speak. I only want one clarification. I do not
want to repeat anything, Now, J & K is being
exempted from the purview of this Bill. Now,
unfortunately, it so happened last year when
we were contesting elections in J&K, the
Muslim United Front continued the use of
religious flags and religious slogans in the
election. Now, if you exempt them, what is
the use of having such a law? Then we should
make it for Punjab and Gurudwaras only. At
least, some provision should be there. I
understand that J&K has special status. But
the special ~ status does not mean that
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people can misuse it. It is very much part of
India. The3' are misusing it at every place,
whether on a political platform or elsewhere.
During elections, they are misusing religion.
All along we have been fighting against this. [
would only like to bring this to the notice of
the hon. Miinster.

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh); Madam, I have a point to
make. [ have mentioned in my speech about
politicians misusing religious institutions?”
Particularly I mentioned that official functions
are not to be given religious orientation. And
official visits of dignitaries should not be used
for thg purpose of offering prayers at temples,
churches, etc. Would the hon. Minister clarify
this? Or at least would he assure us that Door-
darshan, radio and official visits' of dignitaries
would not be misused for the purpose of
religious propaganda?

THE DEPUTY CHAIRMAN: I think the
details are not given. It is just a framework of
what the Government intends doing.

SHRI DEBA PRASAD'RAY (West
Bengal); Madam, T”seek one clarification.
Under this law, would any one be allowed to
go around wearing saffron clothes, even jf he
be a Chief Minister?

SHRI P. CHIDAMBARAM; Madam, as far
as J & K is concerned, the position is quite
clear. J] & K is governed by certain other
Constitutional provisions by virtue of Article
370. We cannot extend our laws there except
with the consent of the State Government or
£y passing similar laws in the J&K
Legislature. In the past, manv laws have been
passed with ai provision similar to clause 1
subclause (2) of this Bill. Later, we discussed
the matter with the J&K Government and
extended them to J&K. Our efforts would be
in the sam, direction. We wifl discuss this
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[Shri P. Chidambaram] with the J & K
Government and we will try fo extend this law to

J & K or to have a similar law passed there in J &
K.

As far as Mr.  Ahluwalia's query about
'manager' is concerned, if you kindly see clause
8, you will find that after a charge-sheet  has
been filed against" the manager and after con-
sidering the charge-sheet and after hearing
the prosecution and the accused, if the court i
satisfied that a prima facie exists, the court
shall pass an order restraining the manager from
discharging the duties of his office.  Thig
power is vested rightly in the court so that the
executive does not  take any arbitrary action.
And, if the court restrains the manager,
sub-clause  (3) says that when any
manager or other employee n"as been
restrained under sub-clause (2), the vacancy
arising out of such restraint will be filled in
accordance with the law applicable to the
religious institution.

st atasita faz  wewafear
WARAT, H¥7 T81 97 UF BT AT T
5,

THE DEPUTY CHAIRMAN: No.

SHRI S. S. AHLUWALIA. T want
an answer because I am concerned.
I want {n know whether thicz law
will prohibit religious institulion
to avafl the right under Arti-

26 of the Constitution.
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F27 F1 WAGA qg ¢ (% W7 Fal I6 T
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Faa ¢

SHRI P. CHIDAMBARAM; Madam,
we should not get into academic con
troversies. This Bill says, "Notwith
standing anything to the contrary
contained in any other law....".
Therefore, if any law provides for cer
tain  qualifications  for  apopintment  as
manager, if the manager is disquali
fied as a result of conviction under

clause 8(1) of  this Bill, that stands.
Article 26 is not in any way affected

by this law. It is possible, it is
within ~ Parliament's  power, to  provide
for a disqualification. It is there
even today. If a person is punished
and disqualified for various other

things, if the manager is punished,
he can be disqualified from holding
that  office. There is nothing in ar
ticle 26 or in any provision of the
Constitution ~ which ~ will  hit this pro
vision . i

Madam, the honourable Member, Shri
Hanumantha Rao's query is there. 1 can
understand his concern. Coming from a place
where there is a surfeit of religiously inspired
politics, he has raised that query and I can
understand his concern.

DR, G. VIJAYA MOHAN REDDY
(Andhra Pradesh): We are the most secular
and never communal. There are no
communal riots there.

SHRI P. CHIDAMBARAM: 1 can
understand his concern. I do not personally
favour association of political leaders or
people who hold public offices with religion
or identifying themselves with any religion.

Madam, we have issued instructions to all
Government Departments arid Ministries that
in their official functions they should not
follow the rules or practices of any one
religion and all the ceremonies must be seen
as secular ceremonies.
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AN HON. MEMBER: If there is a
ceremony of all faiths?

SHRI P. CHIDAMBARAM; That is
all right. That is why I say, "identifi
cation with one religion". The point of
departure between me and you is that
while we are against identification
with one religion, we do not mock at
religion, We do not deny religion on
the contrary,.. (Interruptions)

SHRI MOTHURU HANUMANTHA
RAO; We do not mock at religion; I do riot
mock at religion. I only say that secularism
should be followed.

SHRI P. CHIDAMBARAM: On the contrary,
if the Prime Minister, of the country
travels round this country an«l the people of
any town or village o area want him to partici-
pate in their celebrations, I think the Prime
Minister of the country should join in the joy
and pleasure of the ceremonies of the people
of that area, of that part, of the
country. By that, he respects the religious
views and feelings of the people of that
part of the country. "Madam, there is a
famous saying about religion. The popular
statement is that certain things must fee
seen to be believed. But I may say that
certam things must be believed to be seen!
Therefore', if you had come on that three-day
journey  through Tamil Nadu, you would
have found the outpouring of emotion and joy
and fervour of celebration.  The point is,
the point  of departure, is... (Interruptions) ..

.dentifying  oneself with one religion, one
caste, and that is wronif a'ud that we have
ever dice.

THE DEPUTY CHAIRMAN; I shall now
put the Resolution moved by Shri Jaswant
Singh to vote:

The question is:

"That this House disapproves of the
Religious Institutions (Prevention of
Misuse) Ordinance, 1988 (No. 3 of 1988)
promulgated by the President on the 26th
May, 1988."

The motion was negatived.
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THE DEPUTY CHAIRMAN: I shall now
put the motion moved by the Minister, Mr.
Chidambaram, to vote.

The question is:

"That the Bill to prevent the misuse of
religious institutions for political and other
purposes, as passed by the Lok Sabha., be
taken into consideration."

SHRI B. SATYANARAYAN REDDY;
(Andhra Pradesh): Madam, you have not
given him an opportunity to say whether he is
withdrawing his Resolution or not. You
should have asked him first.

THE' DEPUTY CHAIRMAN,; I said that [
was putting his Resolution to vote.

SHRI B. SATYANARAYAN REDDY;
Before that you should have asked him
whether he was withdrawing his Resolution
or not.

THE DEPUTY CHAIRMAN; Mr. Jaswant
Singh, are you withdrawing it or not?

SHRI JASWANT SINGH: I appreciate that
the procedure is as you have followed. But I
understand that ordinarily in a motion of
disapproval of this kind the mover of the
motion is given at the end of the debate on
option either to persist" with it or withdraw it.
Perhaps now the decision is taken out of my
hand unless you.. .

THE DEPUTY CHAIRMAN; When I said
that I would put the Resolution to vote, you
could have said that you wanted to...
(rnerrapfrions)

SHRI B. SATYANARAYAN REDDY; He
must be asked formally. (Interruptions) ft is
not fair. You should have asked whether he
wouM like to withdraw... (Interruptions)

THE DEPUTY CHAIRMAN: Now doesn't
matter. It has been negatived now. The
question is:

"That the Bill to prevent the misuse
of religious institution for
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political and other purposes, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause-byclause
consideration of the Bill.

Clauses 2 fo. 10 were added to the
Bill.

Clause 1, the Enecating Formula and
the Title were added to the Bill.

SHRI P. CHIDAMBARAM; Madam,
I move;

"That the Bill be passed."

The question was proposed.

THE DEPUTY CHAIRMAN; Mr.
Malaviya.

Wl W GWIA W@AANG : qFAT
gyaarafa o1, w0 AT AW 3 qz
aafaeys, @iwaifas @ rmEg 2
AYT Nz aF § a9a 9Ar F 3w faggw
w1 ©17 ag AW A @1 {5 Tty
Y af & gaa fear o 3few 5y afas
a1 § IAF0 FErna  aAdfas wigf
¥ fao 7 2Y 517 fagess & grofas
F fao azr 2z o faaas F1 gar
=12 v az g3 & faax ¥ fw g 3w
T g qAT B AT 7T # wA0r gqfaw
¥ OSIAT TE7 1 IA ET & AURE  EArAl
£ T T ATAT E 4T T 77 IHIT
1T 2 ) g

FL AT 2-3 UK F IF FaE4
¥ oF argg & A gorr e
ot gara dfgary axfidea 2 oA
aq fawaar & 7397 43 g %
w37 srfFTaT qrIo #, AIA AfFTAT
HYaT § AW WIA oW F AHIA FIA,
RIT A T ATAT A FH F9 AT
AT 94 T AT AIEFT AH FU, gAY

T AW F AT W WE@ET FIq | AfFT
S 3 3W F1 qrenfa, g, T
TF A FEHAT, Sl 7T g2 WE( 9¥
TERE 2, WIT A1 /AT FH A
faarmre gar =i Wi Hifsw
g F1 faram g g, T 5w @
formrmare g 2, &1 3ai 97 w3 ey,
qaTAAAT, AR AT AEAAT AT
TH AW TF F a7 7T 0F UH F 79I
A3t 97 qA FI AT E, FqT IT IH
W g A T [T fHAr aEr
2 qfem #v A= srar 2, qfsw &
qRN FAE AT F. L

3q gaefa : zaxr gg@m 7 faa

el

Wl @ wwm w@ad : 3@ faan
g1 iqawg wE vufadrag 2
fm svfEada AT wrRAT w7 AfE
9 A 4T 9T 9T 2N qrAA F ar I
FHW FY BT ATHIT 7Y AFAr FIE0
oIt @ 49 ¥ 3§ fggaw § ¥
TIAANT AE T 1 M@ A% W AFA
z w; o oar fagas am aw ofa
it feqr war 2 foad = owwe T
20267 W AL F o AT F €T q@A
7 TH §34 # HAT A 7 sqedEHOy,)
FA® [IFT T #29 Gqon 71 2 &
afger ¥ 39 AR T osvw Prauaw
ACTL AL, T FA T FA 79 wiAw
¥ sqws fAdad @@ o oA IR
AIRT T TA THT H =007 FIA0 70680
#0ifs fezs 4 w@® aw sw aqfe
TIT TET FEH3 TS FWAT E, TH
s qf AT q@d qfewz F o
Wt aFT fFa arvafas 27 g 9%
& T AW W--3ET 9Iw F wIT off
M AT -7 fwadt w9 @
IR & AR AT FFT 9@ KO 2
i 2 FE1 AaNeTAT T AT FIHTT
EF A Al ®T qr W@ &) e ¥
friza =z 2 5 waft o1 stex g9 =
TS AT 4 TN FU FT
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T #@Ala 47 T AIaM A

Jerar qad 7

At Tm wagw fag ¥(faame) ¢
Tiqaa agaarn, aw g (e
T oataq AfEmy

sygamfa . =2 Afw 2 @
Tar fase § o/l atar amn

oSt I maw fag: oA Frd
amgar A 71 9% Tfen &1 ¥ g T
27 1w AT 39 F F0v fAd T Far
* fr 37 ur f@adr am F4 wm

qZzar, =0 faq S0 3@ § aar
2 & gam F1 anear w1 3AF7 E a7
ATAT AT &, AE®A AT A5 AT wHEGT
Ay feafs svan aga & fewi ¥
&ﬁmsﬁd”lgf‘wm T T AN
7t wfed, EsEt ar et § gfam
9T TR AN A ZAFT AW w%wraﬁ‘
TZAC ) AW TETA 2 qwl‘gcnpr i,
fraEFieT mgrt i, @G AMEE 7,
mﬁ'ﬂr‘(né‘wmrél TE A qE
ﬂm#wae&rélﬁmﬁamm’r
T OOF FT IFAAT GIAC | TfEEaE
#r: qfewdt W ogfamre @A & af
zar, A8 mﬁﬁwﬁ'aw frazard
AT FT TR T HIT EAT qIHIT
T ERANA AT BN TR G A fuA
grfaqt & #M =3 a8 F7 9w
f& 7 =1 7 20

Aitgar, = fa@ ® war T4 F
ff Tradrla w1 GF T #Ed w74 0,
FfFT THR AT £ GAT T /5
72 @9 & FAH wm g 2o Fifgar
=§Rﬁ?ﬁ4”?a@mm$ﬂ

2 fr ad Wi waAfa & wifaw &4
agﬁ‘?_ AT OF FAT & QO §, ara
g7 UF | IEe Far & 6 oad a5y
qAAT F FIBE T AT AT
* wart &7Ar [ AT F799 § qal
?;vaarq’rtaraamwam%mré
FIAT | G ZET qAT: UF &1 Higw
a7 g6 MT Ay F FEET qw="
1 erifagar gn w@a & Twar
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F1 F4 4T TFT q1 q@ WA F
arna g a9 frga & omar & w9 §
7z FgAr Fgar £ f& g v feafa
qa@ | %, qF i 10 ¥ 3 ow@r
T FAHT GERT T ;T oA T g
a agi gwrfaat F1TAAT AT, HAAN
whT T AT Az 77 feafa @ ferer
fr =t ardt feafa 3a% g o anEx
& aE g

WENZAT, 5T T FHIL HAT Higmar
aafanm*aaarmamqw
#é’f'@mlmﬁgrrw"ﬁmm
a A H e qw @ E w4 e
oar @it & 970 g w1 w9
Y 9T O ¥ feadr gamw W £
et &1 fagre # o7 AT # w7 i
ar saEr gt 20 3@ faar qfad &
gfare o1 €1 @ & ar 5w 0 & wn
qaAE H #T g7 gy ®w o
faa =rzw & =@l a9 Hifee
§ 3ag fAez wF, F99 17 797 &9
qa@gﬁr:w%hﬂgwﬁwm
18 39 w39 93 {5 gw e faae
% T Far av f& wafgomr #
Fra & ot faag dar diar @ sawr) agw
mqwma@rma’\rmqﬁ
A & fau gg afgorar & wee)
®G AT GTAT| g NG H aifor
vefren 2 AT vefem @ wl fa
T UM FAT | FAL ATE mEFAE
crzrg‘rwr@gwmaarimﬁ q&ar
FT FEATT AF g0 F AT 7€ iE %
g oW facer 3w gwa w fa
wiw @ fawr & fasgm @ afaoar
%ﬁ'ﬂ{'**

THE DEPUTY CHAIRMAN. It will

not go on record.

Y Ty WA fag o 041 #47 Fg
®E. ..

guaAwafa - za fas o7 @rfas
wm 9% Afew o atq @ & a1 T
w4 HT A I ANF w2

**Not recorded.
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st oW wagw fag: ad wie
UsAtE o7 dtm @ F 0 gw | &1
Tsidlfe ¥ wgw gar cEwny (wa-
u@) o W7 At § SEe I
qEn, FAT FAT GENT 1 FZZT QAT
# FNT I5A1 CIAC 5 SMET GE ATH
FAdY ) ag A AT FT EA OTAGRZ
FT I

THE DEPUTY CHAIRMAN: It will
not go on record.

T UTHARE §1 T ARl P
q famw ©F Gma F1 AE 7

st o oweaw feg o ww w@ o
qIOT wEAlG F1 AT MW
fear (sz=ara)

e
Feawsta ¢ g fae e SifE
g 7-8 faee T e owmE 5 o@E
) (ol

‘ﬁm‘rﬂaﬂ {lnr

s e afwy afRear oA
F A wT 7T E
W:Gﬁr: i Ifvkes 57 2
g1 omm s 9w gt

o7 v waaw fag o sewr s
fede g7 @1 71 (smews)

Famafa : &7 or moEr

Y W gaaw fmr: Ay
ah'grgnwrrz?rr hmh—
gt af @ g o™ = fawr
9 2 ﬂ'ﬂfafmer'e,.-a & 3% [am
F A BT E g7 U A B0

T ‘:‘[

T WA ¥ Ty Al (3qe
TR T HAQ WFGA) - owf; gF AT

mﬂfatfuqmqgoraa} R
F3T t

Ny
21

tﬁﬂwmuﬁm fadwr i w7

SHRI-V. GOPALSAMY:
Nadu): Yousit down.
raising this issue.
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Fuaarfa fezwr difa v @5
S8f sa 3 21 % fAdw wEiees
a7 37 2

St FTm wauw fEg o wioE feEy
5 —ri"«.a? 31 IR Sl
Eﬂil—ll _(. [“"F Wl 15 :H it |I;I'

fAg=a1 dif50 )

1S

SHRI DEBA PRASAD RAY: Madam, I want to
be a Congress Party replica of Mr. Ram Awadhesh
Singh... (Interruptions) 1 want to be his replica and
say a few words,

THE DEPUTY CHAIRMAN; Don't be a replica,

and say a few words.

SHRI DEBA PRASAD RAY: Madam, thank

you very much for giving me' this opportunity.

SHRI DEBA . PRASAD RAY: Madam, while I

appreciate the' initiative taken by the hon. Home
Minister to have this Bill passed in this House. .
(Interruptions).

(Tamil
Every day you are

THE DEPUTY CHAIRMAN: Please, please sit

down.

SHRI DEBA PRASAD RAY; Though I claim

myself to be his replica, I am not from his State. He
does not know that [ am a Bengali.

R g

**Not recorded,
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While I appreciate the move initiated by the hon.
Home  Minister, I would request him kindly
study the entire concept in the right perspective.
There is no denying the fact that religion has
played a big influence in our society, in our
social life and it is really very difficult to
segregate religion and politics.  Politics in right
sense of the term is nothing but prac- tising
religion and if you study  the history of Indian
freedom  struggle, all the inspiration had been
derived from religious scriptures. AU the
revolutionaries, they made sacrifices because of
the inspiration that  they derived from religion
and that  is why if you look at Gandhiji's move-
ment, it was basically the  religious scriptures
whichhe had projected while mobilising the
people to sacrifice for the nation and participate
in the freedom struggle. Similarly, the
Ktulaafat movement made a deep impression
and these contributions should not be
ignored while passing the Sill. (Interxuptions).
Ican tell you but please give me a little time
to make you understand what I am saying. I
am making one submission that while projecting
the concept of modern secularism, you should
not stay from religion. While you stay away
from religion, yoli create opportunities for the
fanatics to take over religious institutions.

THE DEPUTY CHAIRMAN: I fail to
understand why the hon. Members are
thinking that thi* Bill is against any religion.
This Bill is not against any religion. This Bill
respects all religions.

SHRI DEBA PRASAD RAY; What I am
saying i that to contain the fanatics, the real
concept of religion has to be propagated by
the Government, has to be propagate” in the
right perspective, so that people are not
carried away by the fanatics anc people are
not misled by the fanatics

THE DEPUTY
Thank you, thank you.

CHAIRMAN:

SHRI DEBA PRASAD RAY: Tha is why a
proper interpretation o:
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all the religions should be made available to
the people with Government patronage so
that these people do not get the opportunity of
exploiting people's religious sentiments. That
effort should also be made by the
Government.

THE DEPUTY CHAIRMAN: I will now
put the motion. The question is:

"That the Bill be passed." The
motion was aodpted

DR. G. VIJAYA MOHAN REDDY: I
would request the hon. Minister that the Bill
should be translated into ah the languages
and sent to all the States.

Ifl"

MESSAGE FROM THE LOK SABHA

Tamil Nadu Appropriation (No. 2) Bill,
1988.

THE ADDITIONAL, SECRETARY:
Madam, I have to report to the House the
following message received from the Lok
Sabha signed by the Secretary General of the
Lok Sabha.

"In accordance with the provisions of
rul. 96 of the Rules of procedure and
conduct of Business in Lok Sabha, I am
directed to enclose the Tamil Nadu
Appropriation (No. 2) Bill, 1988 as passed
by the Lok Sabha at its sitting held on the
18th August, 1988.

The Speaker ha; certified that this Bill is
a Money Bill."

Madam, I lay the Bill on the Table.

THE DEPUTY CHARM AN. The House
now stands adjourned for lunch and will meet
again 2.45 P.-M.

The House then adjourned for
lunch at fortyfive minutes past one
of the clock.

The House reassembled after, lunch at
forty-seven minutes past two of the clock.
The Vice-Chairman (Shri B. Satyanarayan
Reddy) in the Chair.



